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O.A.Stamp No.418/89 

Coram : Hon'ble Mr. M.M.Singh 	: Administrative Member 

Hon'ble Mr. N.R.Chandran 	Judicial Member 

2/5/1990 

Mr.E.B.Gogia, learned counsel for the applicant 

undertakes to appear before the Dy.Registrar and rectify 

4 	 the defects. If the learned counsel also states thequestion 

of limitation wouldanot arise because non-observation of 

3ection 25 f the Industrial Disputes Act, the Dy.Registrar 

after hearing the learned counsel for the applicant may 
cA_ 	. 

pass appropriate orders. In case he d-d not agree with the 

submission of the learned counsel for the applicant, post the 

matter before Bench.and if the Dy.Registrar agrees the point. 

taken by the learned counsel for the applicant, the application 

may be numbered. The learned counsel also undertakes to 

rectify the other pv't also. Registry may post the matter 
Dy* 

before théeistrar. 

~A~~~- 	 H 
(N.R.Chandran) 
	

(M.M.singh) 
Judicial Member 	 Administrative Member 

a.a.b. 



d..Starnp No.418/89 

CoLam : Hon'ble Mr. M.M.Singh 
	: Administrative Member 

Hori'ble Mr. N.R.Chandrafl 	: Judicial '1ember 

17/7/1990 

Heard the counsel for the applicant. The application 

is admitted. The leacned counsel for the respondent takes 

notice. The counsel for the applicant submits that the 

matber is covered by the observation in Inderpal Yadav's 

case 1985 	2 - 5CC page 58 anc wants similar reliefs. 
C' I- 

Even thoogh the applicant is souqht thr a relief challenging 
A 

the order of termination passed on 20th i'arch, 1981 on the 

ground that non-compliance of 25F7 	e arolicant now confines 

his relief of absorption as per the scheme framed pursuant 

to Inderpal Yaaav's case. 	 sinCe t 

Supreme' Court has directed that the benefit of the scheme 

should oe ao:;lied to all those qrsons similarly situated 
( 

we are now directing the applicant to file a representation 

to the General Manager, Western Railway, churchgate, Bombay 

enclosing the service perticulars of the applicant and pray 

10 	
for absorption in tern s of the scheme framed 	pursuant 

to cRc Inderpal yadav s case arIQ on the basis of the extent 

orders available on the subject. 	The representation should 

be filed by the applicant or his counsel within one month 

from the receipt from today. He should also enclose a copy 

of this order along with the representation. The respondent 

shall dispose of the representation within three months as 

soon as the same is received. If the applicant is not 

eligible to be absorbed then the first respondent should pass 

a speaking order ana communicate the decision to the applicant. 

t is however, ooen to the apulicat to agitate the said 

decision in a separate application. O.A. is allowed as above. 

Registry to numbor the application before dispatching the 

(N .R .Chandran) 	 (ii.R. S ingh) 
Judicial Member 	 Administrative ember 


